215 Nepalese

[Shri Vidya Charan Shukla]
dated the 7th Decomber, 1968.
(Placed in Library. See No.LT-
2676/68.)

(2) (i) A copy of West Bengal Noti-
fication No. 3291-F dated the
10th September, 1968 (Hindi
and English versions) making
certain amendment to the West
Bengal Public Service Commis-
sion (Consultation by Governor)
Regulations, 1955, under arti-
cle 230 (5) of the Constitution,
read with clause (c) (iv) of the
Proclamation dated the 20th
February, 1968, issued by the
President in relation to the State
of West Bengal.

(ii) A statement (Hindi and English
versions) showing reasons for
delay in laying the above Noti-
fication. [ Placed in Library.
See No. LT-2677/68. ]

12.31 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (BIHAR)j1968-69

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI,: Ibeg to present a
siatement (Hindi and English versions)
showing Supplementary Demands for Grants
in respect of the State of Bihar for 1968-69,

12.313 brs,

STATEMENT RE. REPORTED STATE-
MENT OF NEPALESE AMBASSADOR
ON SUSTA FOREST AREA

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): In
his notice under Rule 377, Hon’ble Mem-
ber, Shri Atal Bihari Vajpayee has drawn
attention to the statement reported to have
been made by the Nepalese Ambassador
that about 2,000 bighas in the Susta Forest
area was a disputed area and that it should
be demarcated by a joint survey team of
both Nepal and India. The Hon'ble Mem-
ber has suggested that there is a contradic-
tion between what the Ambassador said and
what I stated in the House on 11th Decem-
ber, 1968,

DECEMBER 13, 1968

Ambassador's st. 216
re. Susta area (St.)

In order to clarify the matter, the Fore-
ign Secretary has personally spoken to the
Nopalese Ambassador. The Ambassador
explained that he had made only a verbal,
and nota written statement to the Press.
Different versions of what the Ambassador
said have appeared in different newspapers.
On .the particular point raised by Shri
Vajpayee, the Ambassador denies having
stated that the area of 2,000 bighas was in
dispute.

As the House would thus see, there is no
contradiction between my statement and
what the Ambassador has to say on this

point.

st wg fewd (®AT) : I9TEA@
wgred, wAa § # 115 faw & ag7 w
F1 FSMAT AT 91 Afe ww A =
# ar, 7@ gfra $1¢ a1 safag
ST Y A7 F21 91 6 A7 T I |
# FOFTT ¥ 4g AT ATAAT Az g
#o & gfyzq qeaste § oY 52 Arg &
ag adr R ar 7A@ 7 IAST gATET
AT AT(ET |

MR. DEPUTY-SPEAKER : Yesterday
this matter was raised. I think, vou have
read it. T feel the matter has been covered by
his reply.

SHRI HEM BARUA (Mangaldai) :
May | make a humble submission ?

MR. DEPUTY-SPEAKER : No further
discussion on this point.

That is not the usual practice. I am pre-
pared to do it within the rules, not beyond
that,

o wrew fageQt wiokdt (FCTALY):
# wrf swwear w7 A A4 IS W g
e 4% U 17 w§) ff fs ww o fe
Aqrelt qagy & v d 6 e @
®a AT &1 oxfefreefer w2
2 df e Jenat wERT 7 o varsy fear
tag om X F WY & ff e



